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(d) Certain measures on the part of the 
Department ha\le been taken to minimise the 
procedural delays by way of standardising 
the drill to save time and ensure minimum 
back -reference/adjournments. 

A dec.ision has also been taken recently 
to consider setting up of Negotiation Com-
mittees which could work out easy and ex-
peditious compromises/settlements to ease the 
present pressure on litigation. 

]t has also been decided that the rules 
of procedure in Arbitration of DGS & D 
may be framed keeping in view the rules 
followed by Indian Council of Arbitration. 

Foreign Banks Operating in India 
vis-a-vis Indian Banks 

Operating Abroad 

4554. SHRI MOOL CHAND DAGA: 
Will the minister of FINANCE be pleased 
to state: 

(a) the number of foreign banks operating 
in the country giving the names of the banks 
and number of branches of each; 

(b) th~ number of Indian banks opera-
ting abroad showing the names of the banKs 
and number of branches of each: 

(c) whether opening of banks is on 
reciprocal basis in the a hove cases; 

(d) if so, whether Australian Banks are 
operating in our country and Australian 
Government have not permitted our Banks 
to open branches in that country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
information is set out in Annexe-I. [Placed 
in library. See No. LT·1101/85]. 

(b) The information is given in Annexe-
11. (Placed in library. See No. LT. 1101/851 

(c) Yes, Sir. 

(d) and (e). At present no bank incor-
porated in Australia is operating in India. 
No Indian Bank bas 'so far been permitted 

to open a branch in Australia. However. 
Bank of Baroda is having a Representative 
office in Australia. 

Income-Tax Evasion by City Builders 
and their Calcutta-based AssoclateilJ 

4S55. SHRI C. MADHAV REDDI : 
SHRI DHARAMPAL SINGH 
MALIK: 
SHRI VIJAYA KUMAR 
YADAV: 
SHRl ANAND SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether attention of Government has 
been drawn to the news reports appeared in 
The Times of India' of 29 March, 1985 
wherein it has been stated that Rs. 15 crores 
income tax evasion by city builders and their 
CaJcutta -based associates has been unearthed 
by Income Tax Authorities; 

(h) if so, the details thereof; and 

(c) the action Government have taken 
in the matter '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) and (c). Income-tax Department 
conducted searches at Bombay and Calcutta 
in the case of a Builder in February 1985, 
resulting in seizure of prima-facie unaccount-
ed assets valued at Rs. 52.95 lakbs approxi-
mately. Orders of provisional attachment of 
properties uls 281 B of Income-tax Act have 
been passed for protecting the interests of 
revenue. 

Self-Sumcfency in Rubber 

4556. SHRI K. MOHANDAS: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Government consider that 
India is likely to become self .. sufficient in 
rubber; and 

(b) tho steps beioa taken in this direc-
tion? 



147 Written Answer$ APRIL 26, 1985 Written Answer' 148 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) By the year 1999-2000. it 
may be possible to attain self sufficiency 
in Natural Rubber. 

(b) The following steps are being taken 
to increase production of Natural Rubber in 
the country:- ' 

(J) Assistance is given under Rubber 
Plantation Development Scheme 
for accelerating New Planting and 
Replanting of Rubber :-

(0 Cash Subsidy at the rate of 
Rs. 5000/- per hectare to 
small growers and Rs. 3000/-
per hectare to large growers. 

(ii) Add itional assistance to small 
holders owning not more than 
6 hectares of land which 
comprises re-imbursement of 
cost of planting materials used 
half the cost of fertiliser~ 
applied during immaturity 
period and subsidy upto Rs. 
150/- per hecta re for soil 
Conservation work undertaken. 

(iii) Interest subsidy at the rate of 
3% on Loan availed from 
NABARD. 

(iv) Extension advisory support to 
all growers regarding planting 
and maintenance. 

(2) Raising and distributing high 
yielding planting materials. 

(3) Popularising rainguarded tapping, 
spraying against diseases and impar-
ting training in tapping rubber trees. 

(4) A project has been approved by 
the Government in 1984 for accele-
rating the develOPment of rubber 
plantations in North Eastern 
Region. 

(5) The Rubber Research-Institute 
under Rubber Board is under 
taking research on various aspects 
of cultivation and production of 
nlbbcr. 

(6) Rubber llesearch-cum .. Development 
Station is also lu nctioninl in 
Andamans. 

The targets proposed for plantation is 
100,000 hectares and Replantation 3 S,OOO 
hectares during the 7th Five Year Plan. 
Research activities are proposed to be 
intensified which emphasises on the needs of 
non-traditional areas. 

Assessment of Domestic Requirement 
of Rubber 

4557. SHRI K. MOHANDAS: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) Whether Government have ever 
considered that the demand for rubber 
projected by the user industries is at times 
exaggera ted; 

(b) jf so, whether any import was allowed 
without verifying the genuineness of the 
demand; and 

(c) if so. the steps being taken to assess 
correctly the domestic demand 1 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Government forecast 
demand' for rubber in consultation with 
Department of Industrial Development and 
Rubber Board and also keeping in mind 
past consumption trend and future prospects. 
Forecasts thus arrived at are periodically 
reviewed taking into account th.e actuals and 
day to day developments, Imports are reau-
lated within the gap between suppJy and 
demand. According to Rubber. Act, 1947 
and Rules framed thereunder, all the manu-
facturers using rubber have to take out 
licence from the Rubber Board and they 
have to furnish true and correct monthly 
return to the Board giving details of rubber 
consumed, purchased and stock held etc. 
These are also cross checked and verified by 
inspectors. 

~b> '-.Qd (c). Do not arise. 




